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(2010) 04 SHI CK 0048

In the High Court Of Himachal Pradesh

Case No : CWP No. 1585 of 2010

Ramesh Kumar APPELLANT

Vs

State of H.P. and Others RESPONDENT

Date of Decision : 23-04-2010

Acts Referred:

Citation : (2010) 04 SHI CK 0048

Hon'ble Judges : Kurian Joseph, C.J;R.B. Misra, J

Bench : Division Bench

Judgement

Kurian Joseph, C.J.

CMP No. 2245 of 2010

1. Allowed. The application is disposed of.

CWP No. 1585 of 2010

2. The writ petition has been filed with the following prayer:

i. That the Respondents may be ordered to regularize the services of the
Petitioner as Supervisor from the due date with all the benefits incidental thereof
and the option may be sought from the Petitioner for the said post.

3. It is the contention of the Petitioner that the matter is covered in favour of the
Petitioner by the decision of this Court in State of H.P. v. Gauri Dutt. The
Petitioner has already placed reliance on Annexure P-1. The Petitioner may point
out all these aspects before the second Respondent, in which case, the second
Respondent will get an opportunity to look into the matter in the light also of the
fact and a legal position settled by the decision, referred to above. Accordingly,
the writ petition is disposed of as follows:

In the event of the Petitioner filing an appropriate representation before the
second Respondent within a period of two weeks from today, the matter will be
duly considered by the said Respondent adverting to the contentions taken by
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the Petitioner and appropriate order in that regard will thereafter be passed
within another two months.

4. With these observations, the writ petition is disposed of, so also the pending
application(s), if any.
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